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Conviction under Companies Act

1001. SHRI ARVIND M. PATEL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS; be

pleased to state:
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(a) whether any Company and its
Directors were convicted under the
Companies Act during the last six
months; and

(b), if so, the names thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS (SHRI D. R. -

CHAVAN): (aj and (b). The informa- Wt 1971-72 F T m *
tion about the companies and their raa afafeRw 7747 wefesat ¥
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July, 1972 to December, 1972 is being 270 A S qu §€

collected and will be laid on the table
of the House. 4





